
NOTES OF THE REGISTRY I 	
I 	 ORDERS OF THE TRIBUNAL 

4L 	 O.A.NO. 464/98 

Order No.20,dated 18.4.2000 

The learned counsel for the 

petitioner wants a short adjournment. This 

matter has been listed for peremptory hearing. 

In view of this, adjournment is allowed and the 

matter may be listed in its turn. 
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None appears for the applicant nor the 

applicant in person is present. However, Shri 5*R. 

Patnaik, learned A-S.C,. is present, who by filing 

a. Vanv submits that tJie applicant who has since 

% ~ap~ appeared in the trade tr::~st on28*4,2900 has been 

-ICR, Gr.III vide Office Order promted to the pos,t of 1 

date- d 77 .11,2000 * In the aforesaid cir-cumstances, 

we are of the view that the applicant's grievance 

ha7ing been redressed at the hands of the Respondents 

there rerrains nothing rmre to be adjudicated by this 

Tribunal and accordingly, we dispose of this OmAo 

for having become infructuous. No costs. 
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